OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
WEST DISTRICT, TIS HAZARI COURTS, DELHI

29863-299Y £
No. /Genl./West/THC/2024 Dated, Delhi the _2.2]9) %/
Sub.:- Reparding the Circular No. F61(2225)/Misc Matter/DD(CPU)Y/DWCD/2024/9329-37

Dated 11.09.2024 of Mr, Syed Mohsin Ali, Dy. Director, Government of NCT of Delhi,
Department of Women & Child Development (Child Protection and Development Unit),
5% Floor, MPISBT Building, Kashmere Gate, Delhi - 110006 along with the copy of
Model Guidelines with respect to Support Persons under Section 39 of POCSO Act,
2012.

Forwarded copy of the Circular No. F61(2225)/Misc Matter/DD(CPUYDWCD/2024/9329-37

Dated 11.09.2024 of Mr. Syed Mohsin Ali, Dy. Director, Government of NCT of Delhi, Department of
Women & Child Development (Child Protection and Development Unit), 3* Floor, MPISBT Building,
Kashmere Gate, Delhi - 110006 along with the copy of the Model Guidelines with respect to Support
Persons under Section 39 of POCSO Act, 2012 (2024) formulated by by National Commission for
Protection of Child Rights (NCPCR), Janpath, New Delhi received, on the subject cited above, from
Department of Women & Child Development {Child Protection and Development Unit), Government of
NCT of Delhi, 3* Fioor, MPISBT Building, Kashmere Gate, Delhi — 110006 for information and

immediate compliance/necessary action to:-

L.

Ln

All the Ld. Judicial Officers, West District, Tis Hazari Courts, Delhi with the request to
download the same from the Centralized Website or from LAYERS or from the website
https://neper.gov.in in Whats New Heading.

Ld. Chairperson, District Court Vulnerable Witness Deposition Courtrooms Monitoring
Committee (VWDCMC), West District, Tis Hazari Courts, Delhi.

Ld. Chairperson, Sub-Committee for assessing the quality of the Support Persons, West District,
Tis Hazari Courts, Delhi

The Chairman, Website Committee, Tis Hazari Courts, Delhi with the request for uploading the
same on Centralized Website as well as on the Website of West District.

P.S. to the Ld. Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi.

The R&I Branch, West District, Tis Hazari Courts, Delhi with the request for uploading the same

on LAYERS. /

A

(Ajay Gupta)

District Judge (Commercial Court) -05/
Officer Incharge General Branch,

West District, Tis Hazan Courts, Delhi

Eanclosure:- As zbove.
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Grrs/ o ARy

Government of NCT of Delhi LR,
Department of Women & Child Development
(Child Protection and Development Unit) "% » T

5" Floor, MPISBT Building, Kashmere Gate, Delhi-1 10006 ===

E-mail:- scpsweddelhi23@gmail.com
F61(2225)/Misec Matter/DD{(CPUYDWCD/2024 Dated:

G329~ 37
CIRCULAR % 7 SEp 209 4

The section 39 of the Protection of Children against Sexual Offences
(POCSO) Act, 2012, emphasizes the crucial role of Support Persons in
providing justice and support to child victims throughout legal proceedings.
The Section specifically outlines the need for children to receive assistance
from experts and other professionals.

It is informed that the National Commission for Protection of Child
Rights (NCPCR) has formulated Model Guidelines regarding Support Persons
under Section 39 of POCSO Act, 2012.

In view of the above, all concerned stakeholders are hereby requested to

ensure strict implementation of these guidelines within their respective
districts.

Encl: As above. M/

(Syed Mohsin Ali)

. : Dy. Director—CPPY
F61(2225)/Misc Matter/DD(CPU)Y/DWCD/2024 /4 “Dated:

To: 27~ 3?

1. The Ld. Principal District & Session Judge (All Districts) wer} {’ “%:b
2. The Commissioner of Police, Delhi

3. The District Magistrate (All Districts) W

4. The Juvenile Justice Boards (All Districts) o’

5. The Child Welfare Committee (All Districts) ~°

6

. The District Child Protection Unit (All District) @gS C,)&gc )

: -2
Copy for information to:- 7% }S]nﬁ \2?
1. The Chairperson, NCPCR, 5% Floor, Chanderlok Building, 36, Janpath,
New Delhi-110001

2. OSD to Director, DWCD, GNCTD

3. SO to Addl. Director, DWCD, GNCTD W

(Syed Mohsin Ali)
Dy. Director- CPDU



GUIDELINE

SWITH RESPECT TO SUPPORT PERSONS:

NATIONAL COMMISSION FOR PROTECTION OF CHILD RIGHTS
N JANPATH, NEW DELHI N

2024




ACKNOWLEDGMENT

The: NatlonaI,‘,'j,,,',t. 4 ) 1GARIBNES ity
" werkmg 0. ehsure the safety and well—bemg of e children. In line with: ‘
. Comuiission is pleased to present the "MIODEL GUIDELINES WY’ TH RESPECT TO’ SUPPORT
'PERSONS UNDER SECTION 39 OF POCSO AC.T 2012" which- have been _drafLed m‘

& the order 0 the Hon

' the Prevention of Chlldren-Agamst Sexual Offence
A, ) supp ',_for Chlld

't “ta ,c as'S1stanc“ of '-experts etc I acknowledge the 31gn1ﬁcant responsfb"h:ty: p.ll ced: _pon
ppé ns and recogmze the v1ta1 1'ole they play in prov1d1ng emotlona psyel .,10' al,

‘ _;._'heahng process- "

' litake th1s opportumty to express my sincere appreciation to the Petltloners ofthe _aforesta e' :
' ¥ n.got ths opportunl -{0:dra S:

0 gamzatmn_,_ : and.

\ Umversmes who gave thelr valuable mputs and suggestlons to frame th ese;Mo del Gul
Jso deeply grateful to Ms Rupah Bancr]ee S1ngh Member Secretary, NCPCR'E‘
ering. sUPpor rthei extend“my sitice) o Mr.. Ab

EProfesmonal',']'uvenﬂe ]usuce and PO(‘SO and Ms: Kaf
) ,mvaluable contnbuhon in development of these guldehnes




Introductlon o




‘Further these gmdehnes shallalsepu

I "edubé’tional standard ‘duration ofengagementofa supportperson, appropnate "

remuneratlon etc, - Sl g

‘




"piRIN-cIPLE-s UNSDER--?QCZSG-ACT; 2012




51 "' "protectlon and to & chance for harrnomous development. Protecnng the chﬂd’
;best 1nterests means ‘not only protectlng the ch11d from re' (
("""'ihardshlp whﬂe 1nvolved in’ the }ustlce process as v1ct1m o

ancmg the ‘chlld’s capac1ty to contrlbute to that process. . :

»‘judi’oie'l process taklng lnto account tholr personal 51tuatlon and 1mmed1ate

- peeds. age; gender, disability.and level of maturityand full espécting thelr

» should be 11rn1ted to the mlmmum needed and 1nformatlon shared ‘ona need to

_:know ba51s Efforts should also be made to reduce/avmd furthor hardshlp to.'.i |

,support' serv1ces avaﬂable to Chlld v1ct1ms' and w1tnesse -l

. should'be sensrtlve to the child’s age, wishes, understanding. g

orientation,' ethnic, _(;ultural, religious, h_ngulstlc and soc1a1 backgr:

ducated about such drfferences. Age sho

4 to part1c1pate fully in the ]ustxce process Every Chﬂd should be tre




;‘_.-. T

: "entltled to the way legal proceedings are organued and the roIe they can play

A -m?these'-proceedmgs if they dec1de t0. do s0. I‘he second aspect is more; spec1ﬁc '

g



: ‘h]-‘ X he 'rlght to. effectlve assmtance—'[‘he'chil‘d.'n{ﬁst._;te-‘ce eTh

‘-_'.f“33a551stance to address his/her needs an

"-"effectlvely at all stages of the ]ustlce process This may 1nclude asmstance‘and

Asupport- fserv1ces such 28 f1nanc1al legal counselhng-. hiéalth;-soéial

safety, cause the child intense shame and humiliation, d1scourage h1m frorn

' telling what happened and:cause him severe emotional-h

ik, ,'of sexual abuse In some cases 1t mlght also 1ead to- stlgmatl.aa ion: by

:_V

ding: o:, re—mcﬂmuatlon of: the ch __d Th

_ .;"-secondly by restnctlng the attendance of the general pubhc ot 110

persons 1n courtrooms

'he ght to ]ustlce Throughout the ]ustlce process ch11d'v1

P court The ]ud1c1al pro cessisa vcry stressful o‘ne for the ch11d= as far as possib




' dunngand after the justice process. Professionals should be trained in

recognizingand preve ting intimidation, threats and harm to child victimsand .. .

1nt1m1dat10n -‘threats or harm approprlate condltlons should be put in place to::' |
| ensure the safety of the child.




d to: deal w1th cases pertammg\__

4 _:',-spec1al}:'1aw Whlch has been formulate

sexual abuse. POCSO Act, 2012 is a comprehensive law and’ prowdes for the
smns for the protectlon of chﬂdren below: 18 y
whlle safeguardmg he

| ,;19831 pr0v1 ears of age from sexual

abuse; exploltatlon and pornography,

| I‘ herefore, i professmnals who are workmgmthls fleld[""“‘play ake

‘enabhng the heahng process Sectlon 39 of the sa1d Act categorlc

_ _"Subject d,-to;-.-.,su ch rules

) Gover. nmient shaH prepare gmdelmes for use of non—governmenml,

zations, profess:onals and experts or. persons.hav “.9 1

; ‘-"’forgam

social wbrk;—fp hysical

. _Of psychology, 9t th f
" development to be assoczated wzth ‘the pre tnal and tnal stag _.‘to

-assist the child. o




._,_ystem and to prov1de them w1th the support they need to effectlvely testlfy

agamst their: offenders Therefore proper rehab;htatlon ot the VICtH‘n plays a '; s

: 'provide'a written statement clearly stating their prefereﬁce not to

-avail the services of a support person,

“‘havea support person written statement should lnclude reasonable =

' grounds for their dec151on







S 5 SCRUTINY OF APPLIGATIONS: For the purpose of short:.
et hstlng of the ehglble candldates, the DCPO shall scrutlmzef_j"

- by the Quorum compnsmg of any three (3) of the followmg

functmnanes—

the rank of Addltlonal DlStrlCt Maglstrate

Child Welfare Committee

Chairperson

Program/HOD of Government C:ollege

Psychology/ Socmlogy Department

CMHO; Renowned hxperts in the ﬁeld ‘of'-::

Psychzatry and Psychology

DCPO as the Convener ofthe Commlttee‘ & -: RO

stated Selectlon Commlttee I‘he Se}ectlon Commlttee sha




‘fré’tdfﬁﬁi’end‘ a 'panel of ‘the names for the“‘f'p': sitionof S

Persons.

o "_SuPpOrt Persons shall be engaged fOT a perlod of three years ‘jWhICh

y the DCPO and shall be- extended'-beyondt 5

shall be yea‘rly_ljt_ev;ewed b

13




in the register maintained under rule 5 (1) or otherwise, "she'llz

- bemade by, the State:Government from the

und Iné-iintaine‘d

DCPU.)

* Any support person engaged forthe purpose of"asS'is't‘ing: :
- a child under this Act, shall be paid on a pro- rata bams

: determmed by the number of days worked or: in ;person

Welfare Committee, pollce station, childcare 1nst1tutlons

- the victim’s family, educational institution, ceurt,

prescrlbed by the State Government but WhICh shall be

calculated in a prorated manner basis the amount

preseribed. for a skllled worker under the _M" ¥

T Wagges Act, T948 (11 of 1948),

e Further, if a person empaneled as a support: person has
not been asmgned any £ase or’ has not been pr0v1d1ng
'support to.a Chlld he/she shal] not be entltled to clann
'_;remuneratlon ST A e

‘ el-;;._AIlowance ’Ihe support: person shall*b_j;prOVld.: L

5 'relmbursement as per actuals for the travel undertaken V\nth

the minor victim on production of bills duly verified by CW’C,

for the services of a support person.whosé name is enrolled -

' ""2016) or from other funds placed at the dlsposal".,o _,,.the;

‘ "*Vlsn:e conducted ’co locatlons such as Hospltals '




"7the number of cases m each di

.'."_s__'heu__net*handle more than 10 cases at a tune"'Th

~‘Pérsons:

a. Cases from the same Police Station to be ass'igned;toirh'egfsi‘e n

o avaﬂable Support Person, then at the dlscretlon of CW(

'-"'_-_E‘"_'under the order of. DlStI‘lCt Magxstrate the number of cases

ix: GENDER CONSIDERATION ASSIGNMENT Whlle ass1gm g

. Support Person 4le Vi ctrm_lf.g

s ,._.a request has been put‘forth for a female"'suppo R0l

-rnale v'i’et.:i'nlfifa‘:redues't-fer'é’-Enizﬂe_Sﬁpp;d'rtﬁp'f. S(

. " v1ct1m hrmself or his famﬂy member

he- 'Suppor ~persofi-|
verification of the Support Person shall be rnandatorllyf

; conducted by the DCPO before: empanelrnent of




 The District Child Protection Officer shall also be res-ponsile |
Cto enl.ist and delist the details of al} the Support p'ereons
__’._"_‘PGCSO

Support persons Counsellor translators and mterpreters

| 'Further the DCPO shall also beresponSIble to enhst and dehst

“theservices.

The DCPO shall also be responsible to update and maintain the

..records of support, persons along w1th the a551gned cases on

the deSIgnated portal' _ i B
; :The State Commission for Protectlon of Chlld nghts.(SCPCR)
'- ..shall be the monltorlng authorlty at the Statei_“_"Level --"for
enstiring yecution ofthese dutres bythe_DCPO

Any person, who has been emparieled and eﬁgagéd' as asupport .

person of the respective DCPU, shall be assigned cases as a .support

in accordance Wlth sub rule (7) of rule 4, to render assista _,‘,ce to‘ ’ ] '

the chlld through the process of 1nvest1gat10n and _tr1a1




;o guard1an~or “other person in who

! (:onﬁdence may prov1de a support..person to rende ‘assmtance

F R mvestlgatlo

Lo cal Police about providing a support person to- the chﬂd

awareness, as well as. 1oglst1ca1 factors such a

3 ..-DUTIES OF SUPPORT PERSGNS :
| ':The chﬂd and famlly should be protected from exter
" }supported in thelr ]ourney w1th1nthe crlmmal ]usnce'; 'ystem

1d and famﬂy S‘]ou

4ol

ime, _\facihtates emot10n31 andi 'psycﬁo[l'ogrcal‘f"suppo-rt ahd 'és :

. .W1th rehab1htat1on Hence the support person becomesqa‘wtal liaisen




a. Ensuring the continuation of education, including facilitating a

c¢hange of school if required in the best interest of the chlldlfthe ‘.

catteridancerecords. . vl

H

.. Assessing the presence of any threat, coercion or pressure and

" alertmg the CWC if the ch11d should be moved to Chlld (‘are'r

‘ LInstitutions.

. lalza chﬂd frlendly court procedures] are not followed

. Informing the CWC in monthly report if the witness turns hostile,

*‘Accompany the child during statement ré'co'fd-ing,f medlc

~examination and trial. Accompanying the child-victim to-court,
s ) . 18 S Lo P




| -accused
.="~'Fo_r a chﬂd without pa ental /fam1hal support the suppor

n, remtegratlon heahng-and_]ustlc

| protectlon rehabxhtatm
child by informing and getting recommendatlons from: CWC- -and?-'-' :

provision -of private: counsel as per:Sectior

POCSO Act




B ellsp'ected offerlder;

(x) therendering of a verdict after trial; and

(%) . ‘the sentenceimposed on an offendet.

" Subrmit monthly updates to the CWC on the child's Wé‘ll'—‘bei'hg'*,'u 5

,mcludlng physical, emotlonal and rnental health, collaborate fgo

'th medlcal facﬂltles for necessary care and fac:1l1tate the chlld-'s g 78

ducatlon poten‘mally relocatmg them to: a new school as Jeé ded_ :

: The Support Person appomted shall be’ unblased and"rm' It al:
.._and shall d1sclose any real or percelved conﬂ t:of 'lntel‘eSt and_
shall render a complete and accurate interpretation. or

translation without any additions or omissions, in accordance

2.0

With section 262 of the Code of Criminal Procedure; 1975

““Forthe purpose of tracking, and monitoring of each casé"as"s:i'g'ried -

to h1m on the NCPCR’S “POCSO 'lrackmg Portal" the Support

""The Support Person shall in coordination w1th the CWC pollce o

':;_and D(,PU take approprlate steps for the child's safety and



ect “the. -ehil

positive then the support persons can conn

services and org




‘compulsdty education till ‘tompletion of alé

. under the nght to Education Act, 2009,

L ramlng/sklll deveIOpment- center that h-elp'.develop g

‘enables the child’s financial mdependence.

“ueard, a_nd-—opérif B"a‘n:k‘_acc_;c;u{ 1S co o_'ftlifi-n'a‘ti’ Xiewi
- from the CWC/ DCPU/CCL,

S ‘_ -The Support Person to ensure Form A and B ofPOCSO Rules 2020

| ‘have. been duIy filled. and submltted by Spec1a1 }uvemle Pohce

the entltlements to receive 1nformat10n and serwces mentxoned’; ;

BT A,




h stake holder and v1ct1ms be prov1ded w1th care and protectlon as. .

. . .eaC

1nc1dent has takes place or reported since children aré more' prone.ic

suffer from trauma, anx1ety, depressmn and other psychological an

‘school/counselor/hosprtal oris reported to thévp‘oheefo S]PU, v
ncerned: CWG ..

the same must be informed/reported to the

ey ‘-also rn the rehablhtatlon of the ch11d

iii. After assigning a case to support person the DCP@ sh

23




access to the case assigned to the Support Person,

! ‘,_;‘_,Once the support person is 1nf0r'med about a case, he shall

" are brought to the attentmn of the CWC and other "relevant:

_ authorities. _
3 I_-As perthe Actand: Rules upon the reglstratlon of FIR/ complalnt

w1th 1:he pohce the statement -of the chlld under sectlon'1'64--

g and treated. The victim should be pr‘oduced before- the
concerned CWC within 24 hours and the CWC should appoin_t

"NCPCR’S POCSO TRACKING PORTAL: The Commission in

' pursuance of its role of monitoring the 1mp1ementat1on of the Act as o

. d‘é’dicated system to monitor in real time monitoring of facilitation o‘f;' 5

-semces to the victims, the requirement of a dedicated portal for such ”

p ik 'se was reahzed It was enwsmned that there is a need for real fime ﬁ_ |




3 --'ﬂtrack,ed and Victims 'be prowded care and protectlon..‘ S per

o i‘ndm,clual' cases. _The five steps include:

support persons translators,' nterpreter etc S

Step 3 ThlS step caters to Indmdual (.are Plan _

- ""-"1mmedlate spec1al. rellef in accordance w1th_POCS,,“

Land victim compensatlon Rule 9

aforementioned portal. This measure is intended to 'g:uerainteé_ overal




c,or_npen‘sat'i(jn-. N

335, REVIEW OF SERVICES OF SUPPORT PERSONS , cw ol
The:D'CPO shall conduct a yearly rev1ew of the support person Wthh :

incl des revrew ‘with respectto handhng and management:o' 'th cases;. o it

asslgned successful rehablhtatlon of the victim minor. etc The.;DCPU"“
Ash aII thereafter submit: 1ts report to'the! concerned District’ Maglstrate /'
' '.‘DlStrlCt Officer deputed by the Dlstrlct Magistrate, who shall be the_

. fmal rev1ewmg authorxty The District Mag]strate shall take necessaryl'_ o

_S‘ﬁppo person whlch shall be after 3 years the renewal shall be . :
“based on the basis of the report of the review of all three years, -

i, »_That in case of any complamt by the v1ct1n1 or by the V1ct1m s famlly or

:-Support person by the DCPO and the DCPO after giving an Oppomnlty ha
et '_to both the parties to be heard in the matter equally, the DCPO sha‘ll |

ubmlt its reportof the inquiry initiated to the District Magistrate. The o
ald‘ mqmry shall be completed and disposed of with 15 days of "
P recemng such complaint and the Support Person during the course of."' o

' :_,1'nqu1ry shaIl remain suspended from the engagement

17 The érapanelment of the support person may, at any pomt oftime, be -

terminated by the DCPO upon completion of its inquiry and

:submission of its Inquiry report to the District Magistrate.. The:.




the District Magistrate;
sent ‘of termination of the .Sup

Unsatlsfactory perforrna

nce that 51gn1f1cantly affects thelr ab ty to




. e -Mandatorily réfresher training of the support person

Provisiens of POCSO-Act, Rules -

-~ Specific roles'and responsibilities asa S'Ii-pp'()'I'?'t,p‘e'l'féén':i“ﬁ:‘ﬁb'GS_Q}ﬁ?_:s‘(-._‘S,i_'-f e

Understanding of psychological first aid, and basic counseling with dos

; -Underétéﬁdi'hg:ﬁle'ri‘ghts and entitlemenits of victim-and family and How -

toi access them.
Rights and responsibilities of a support person

'fodéfs'tanding how to deal with media personnel 1ncludmgsoc1almed1a =

- and media spotlight in POCSQ. cases-without revealing the-identity of

Y v

victin/farily '_i'_'s'-—f:a:éiﬁg'i'hos;tﬂ-ity/ufduéeméﬁt" 6tc:




The DlStI‘lCt Maglstrate shall dlspose of the sald compla nt vith

‘A kof orie month from the date of receipt of such complamt

;-"‘Sf.f'%t-.e.. . .hllrlf.i'-Prqte;Gt_lp :ocl...ty:f-fo -. @ff.e f..t.lve-l_mpl.er;nehféﬁion:

Il




FORM A
hlv Reportb er

1R/DD,
.. |-U/section
B Police station
v, . | Date and time
Voo L CWCE Case no..

Wi 'nam_ _and'addrees )

. 2. SQCIAL BACKGROUNI) OF THE CHILD

I"Age/ Date of birth

~| Réligion (i) Hindu (0C/ BC/
E:S(;/‘S'l‘] (i) Muslim/ Chrlstlan/
Othe .[pl spemfy]'.i

i Inipalrment (11) Speech
A Impairment (iii) Physically
4. . | disabled (iv) Mentally
| disabled (v} Others (please
‘specify): - :
‘Faniily:History: ..
Ecénoinic Category.” .- - :
"The details of ediication.of the
child: (i) flliterate (ii} Studied
j.up to V Standard (iii) Studied
‘above:V Standard but below
SVAIL Standard (v} Studied - .

T ba




Naric.f the SupportBerson”
Date of Referral '
Date of First Visit

5. of Visit Done:

psychological need’. :
|:Medicalmeed : .- ..~
| ",If'in'ailcialf-ne"é&' ‘
Educational need
Legal need

_Any.othér need




